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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee submitted in compliance to Hon’ble- National Green
Tribunal (NGT), Principal Bench, New Delhi Order dated 14-02-2022 in OA No-
116/2022 Akash Tomar & Ors. Versus State of Uttar Pradesh.

Respected Sir, v
With reference to the above subject mentioned above the joint committee inspected

the site in compliance of Hon’ble National Green Tribunal order dated 14-02-2022 in OA No-
116/2022 Akash Tomar & Ofs. Versus State of Uttar Pradesh joint Committee’s report is
hereby submitted for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

o
(Utsav Sharma)
Regional Officer
Copy to:

1- Member Secretary, Central Pollution Control Board, New Delhi for information.

2- Member Secretary, U.P. Pollution Control Board, Lucknow for information.

3- Shri Pradeep Misra, Advocate Hon’ble Supreme Court/NGT New Delhi for perusal and
necessary action please. '

4- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

5- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

s

Regional Officer

b) 3 {N/U
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Compliance Report
In
Original Application No. 116/2022
Akash Tomar & Ors.
Versus

State of Uttar Pradesh

Order Date — 14.02.2022

Filed on Behalf of:
Uttar Pradesh Pollution Control Board



1. Background

The matter pertains to the grievance raised by the applicant regarding
water pollution caused by Shri Sanjay Singh, regarding discharge of chemical
waste water from his textile unit situated in village- Atrauli, Police station-
Bhojpur, Tehsil- Modinagar, Ghaziabad, U.P., which is running in a residential
area. It has also been submitted that this plant is continuously releasing
chemical and acid mix water in the pond of village through drains causing
serious health problems to the nearby.

The said complaint has been received by the Hon’ble Tribunal
through post. Accordingly, following orders have been passed by Hon’ble
Tribunal on 14.02.2022:

“...2. In view of the above the allegations, we form a Joint Committee of
State PCB and District Magistrate, Ghaziabad, U.P. to look into the grievance.
The State PCB will be the Nodal agency for coordination and compliance. The
Joint Committee may meet within four weeks and undertake site visit and look
into the grievance. Factual and action taken report may be furnished within
three months before the Ld. Registrar General, National Green Tribunal,
Principal Bench at New Delhi by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF

and, if necessary, he may put the matter before the Bench for necessary

directions.”

2. Compliance and Action Taken Report:

In compliance of Hon’ble Tribunal’'s orders dated 14.02.2022, Joint
inspection of said textile printing unit of Shri Sanjay Singh, situated in village-
Atrauli, Police station- Bhojpur, Tehsil- Modinagar, Ghaziabad was carried out
on 30.03.2022 by the Joint Committee comprising of following officials:

a. Mr. Saurabh Singh, Nayab Tehsildar, Tehsil- Modinagar, Ghaziabad

b. Mr. B.K. Singh, Assistant Environmental Engineer, U.P. Pollution Control

Board, Ghaziabad



c. Mr. Subhash Chandra, Scientific Assistant, U.P. Pollution Control Board,
Ghaziabad

During inspection it was found that said textile printing unit is involved in
dyeing process by using fabric, dyes, colour etc. as raw materials, which was
found closed during inspection and main gate was found locked. It was informed
by the complainer Sh. Akash Tomar to the Joint Committee that said textile unit
has been closed since 01 month, Copy of the Joint report is annexed as Annexure-
1.

It is pertinent to mention that said illegal unit exists in residential area. In
view of same, action was initiated against the unit and the letter was sent to
Executive officer, PVVNL, Partapur, Pilakhuwa, Hapur to disconnect electricity
supply of the unit, copy of same is attached as Annexure-2.

Report is being submitted for kind perusal and necessary action please.

G W

(Subhas Chandra) (B. K. Singh)
Scientific Assistant Assistant Environmental Engineer

U.P. Pollution Control Board U.P. Pollution Control Board

Ghaziabad Ghaziabad

—--5d---
(Saurabh Singh)

Nayab Tehsildar, Modinagar

Ghaziabad

REGIONAL OFFICER
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“1. The present letter petition is moved by Mr. Akash Tomer (on behalf of villagers),
who is ‘Gram Pradhan’ of village Atrauli, Thana Bhojpur, Tehsil Modi Nagar, Ghaziabad,
against one Sanjay Singh, regarding discharge of Chemical waste water from his Textile
Printing Unit. It is submitted that this plant is continuously releasing chemical and Acid
mix water in the pond of village through drains causing serious health problems to the
villagers as well as to the cattle. It is submitted that the plant has not installed ETP
(Effluent Treatment Plant) as a result of that waste water is being directly discharging
into drains and causing water pollution.
2. In view of the above the allegations, we form a Joint Committee of State PCB and
District Magistrate, Ghaziabad, U.P. to look into the grievance. The State PCB will be the
Nodal agency for coordination and compliance. The Joint Committee may meet within
four weeks and undertake site visit and look into the grievance. Factual and action taken
report may be furnished within three months before the Ld. Registrar General, National
Green Tribunal, Principal Bench at New Delhi by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF and,
if necessary, he may put the matter before the Bench for necessary directions.

The application stands disposed of.”
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“1. The present letter petition is moved by Mr. Akash Tomer (on behalf of villagers), who is

‘Gram Pradhan’ of village Atrauli, Thana Bhojpur, Tehsil Modi Nagar, Ghaziabad, against one Sanjay
Singh, regarding discharge of Chemical waste water from his Textile Printing Unit. It is submitted that
this plant is continuously releasing chemical and Acid mix water in the pond of village through drains
causing serious health problems to the villagers as well as to the cattle. It is submitted that the plant
has not installed ETP (Effluent Treatment Plant) as a result of that waste water is being directly
discharging into drains and causing water pollution.

2.1Inview of the above the allegations, we form a Joint Committee of State PCB and District Magistrate,
Ghaziabad, U.P. to look into the grievance. The State PCB will be the Nodal agency for coordination
and compliance. The Joint Committee may meet within four weeks and undertake site visit and look
into the grievance. Factual and action taken report may be furnished within three months before the
Ld. Registrar General, National Green Tribunal, Principal Bench at New Delhi by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF and, if necessary, he may put the matter before the Bench for necessary directions. The

application stands disposed of.”
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" ... We therefore hereby further direct, that in case the concerned State Pollution
Control Boards make a recommendation to the concerned electrical supply and distribution
agency/company, to disconnect electricity supply to an industry, for the reason that its
primary effluent treatment plant is not functional, it shall honour such recommendation, and
shall disconnect the electricity supply to such defaulting industrial concern, forthwith...."
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